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6. Power to relax.— Where the Central Government is of the opinion that it is necessary or expedient so to
do, it may, by order and for reasons to be recorded in writing and in consultation with the Union Public Service
Commission, relax any of the provisons of these rules with respect to any class or category of persons.

7. Savings.—Nothing in these rules shall effect reservation, relaxation of age-limit and other concessions
required to be provided for the Scheduled Castes, the Scheduled Tribes, ex-servicemen and other special categories
of persons in accordance with the orders issued by the Central Government from time to time in this regard.

SCHEDULE
Name of post. | Number of | Classification. | Pay Level | Whether Age - limits | Educational and
post. in Pay selection for  direct | other qualifications
Matrix. post or non- | recruits. required for direct
selection recruits.
post.
Q) ) 3) “ (%) (6) Q)
1. Registrar. 1(2026) Genf?ral Central | Level- 13 Not Not Not applicable.
*Subject  to Service, Group | (Rs. applicable. applicable.
.. ‘A’, Gazetted, | 123100 -
variation
dependent N(.)n.- ) 215900)
on workload. Ministerial.
Whether age and | Period of | Method of In case of recruitment by | If a Departmental | Circumstances
educational probation, if | recruitment promotion or deputation / | Promotion in which
qualifications any. whether by direct absorption, grades from which | Committee exists, | Union Public
prescribed  for recruitment or by promotion or deputation | what is its Service
direct  recruits promotion or by absorption to be made. composition. Commission
will apply in the deputation/absorpti to be
case of on and percentage consulted in
promotees. of the vacancies to making
be filled by various recruitment.
methods.
(¥ &) (10) an 12) 13)
Not applicable. Not . B.'y dep}ltation Deputation (including short-term Not applicable. Consultation
applicable. (including short- contract). with the Union
term contract) Public Service
Officers of the Central Government Commission is
or State Governments or Union not necessary.
territory Administrations or
autonomous bodies or statutory
organisations or public sector
undertakings or courts or tribunals
or Higher Judicial Service or State
Judicial Service:
(A) (i) holding analogous post on
regular basis in the parent cadre or
department; or
(ii) with five years service rendered
after appointment to the post on a
regular basis in level-12 (Rs. 78800
— 209200) in the Pay Matrix in the
parent cadre or department: and
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(B) possessing the following
educational  qualifications  and
experience namely:—

Essential:

(i) Bachelor’s degree from a
recognised university or institute;
(ii) three years experience in
administration or establishment or
court matters.

Desirable:

(i) Bachelor’s degree in law from a
recognised university or institute;
(ii) three years experience in
Customs or Central Excise or
Service Tax or Value added Tax or
State Tax or Goods and Services
Tax Department.

Note 1: The period of deputation
(including  short-term  contract)
including the period of deputation
in another ex-cadre post held
immediately preceding this
appointment in the same or some
other organisation or department of
the Central Government shall
ordinarily not exceed five years.

Note 2: The maximum age-limit
for appointment by deputation shall
not be exceeding fifty-six years as
on the closing date of receipt of

applications.
(1) (2) 3) “) (5) (6) (7
2. Financial 1(2026) General Level- 13 Not Not Not applicable.
Advisor. *Subject to Central (Rs. applicable. applicable.
. Service, Group | 123100 —
variation L,
dependent A’, Gazetted, | 215900).
on nom-
workload. Ministerial.
(8) ) (10) 11 (12) (13)
Not NOt. By ] Deputation: NOt. Consultation with the
applicable. applicable. deputation. applicable. Union Public Service
Officers of the Central Commission is  not
Government or State necessary.
Governments or  Union

territory Administrations.
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(A) (i) holding analogous
posts on regular basis in the
parent cadre or department;
or

(i1) with five years service
rendered after appointment
thereto on a regular basis in
posts in level - 12 (Rs. 78800
—209200) in the Pay Matrix
or equivalent in the parent
cadre or department: and

(B) possessing the following
educational  qualifications
and experience, namely: —

(i) Bachelor’s degree in
accounts or commerce from
a recognised university; and
(ii) three years experience in
audit,
accounting matters, cash and
budgeting in Government
offices, autonomous body,
statutory organisation and
public sector undertakings.

financial or

Note 1:
deputation including the
period of deputation in
another ex-cadre post held
immediately preceding this
appointment shall ordinarily
not exceed five years.

The period of

Note 2: The maximum age-
limit for appointment by
deputation shall not be
exceeding fifty-six years as
on the closing date of receipt
of applications.

ey

@)

3)

“) &)

(6)

(N

3.

Deputy

Registrar.

*20(2026)
*Subject  to
variation
dependent on
workload.

General
Central
Service,
Group ‘A’
Gazetted,
Non-
Ministerial.

Level - 11
(Rs. 67700 -
208700)

Selection.

Not
applicable.

Not applicable.
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®) ©) (10) (1) (12) (3)
Not Not Promotion: Group ‘A’ Departmental | Consultation
applicable applicable. @) 70% by Promotion Committee (for | with Union
promotion, failing | Assistant Registrar in | considering promotion) | Public Service
which by deputation | level-10 (Rs. 56100 — | consisting of:- Commission is
(including short | Rs. 177500) in the not necessary.

term contract);

) 30% by

deputation
(including short-
term
contract)/absorption

Pay Matrix with five
years regular service
in the grade and
having successfully
completed three
weeks training in
administrative, legal
or judicial, court
related matters and
right to information
matters.

Note 1: Where juniors
who have completed
their qualifying or
eligibility service are
being considered for
promotion, their
seniors would also be
considered provided
they are not short of
the requisite
qualifying or
eligibility service by
more than half of such
qualifying or
eligibility service or
two years, whichever
is less and have
successfully
completed probation
period for promotion
to the next higher
grade along with their
juniors who have
already completed
such qualifying or
eligibility service.

Deputation (including
short-term
contract)/absorption:

Officers of the
Central Government

(1) Chairman or Member of
Union  Public Service
Commission — Chairperson;
(2) President, Goods and
Tax  Appellate
Tribunal — Member;

(3) nominee of the Secretary,
Department of Revenue,
Ministry of Finance (not
below the rank of Joint
Secretary) — Member;

(4) Registrar, Goods and
Services Tax  Appellate
Tribunal — Member.
Group’A’
Confirmation
(for considering
absorption/confirmaiton)
consisting of—

(1) A Member of the
Appellate Tribunal (to be
nominated by the President,
Goods and Service Tax
Appellate  Tribunal) —

Services

Departmental
Committee

Chairperson;

(2) nominee of the Secretary,
Department of Revenue,
Ministry of Finance (not
below the rank of Director or
Deputy Secretary) -
Member;

(3) Registrar, Goods and
Service Tax  Appellate
Tribunal - Member.
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or State Governments
or Union territory
Administrations or
autonomous bodies or
statutory
organisations or
public sector
undertakings or
courts or tribunals or
State Judicial
services—

(A)(@) holding
analogous post on
regular basis in the
parent cadre or
department; or

(i) with five years
years service rendered
after appointment to
the post on a regular
basis in level-10 (Rs.
56100 — 177500) in
the Pay Matrix or
equivalent in the
parent  cadre  or
department; and

(B) possessing the
following educational
qualifications and
experience,
namely:—

Essential:

(1) Bachelor’s degree
from a recognised
university or institute;
(ii) five years
experience in
administrative or
establishment or
court matters.

Desirable:

(i) Bachelor’s degree
in law from a
recognised university
or institute;

(ii) five years

experience in
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Customs, Central
Excise, Service Tax
or Value added Tax
or State Tax or Goods
and Services Tax
Department.

Note 1: The
departmental officers
in the feeder category
who are in the direct
line of promotion
shall not be eligible
for consideration for
appointment on
deputation. Similarly,
the deputationists
shall not be eligible
for consideration for
appointment by
promotion.

Note 2: The period of
deputation (including
short-term  contract)
including the period
of deputation
(including short-term
contract) in another
ex- cadre post held
immediately
preceding this
appointment in the
same or some other
organisation or
department of the
Central Government
shall ordinarily not
exceed four years.

Note 3: The
maximum age-limit
for appointment by
deputation shall not
be exceeding fifty-six
years as on the
closing date of
receipt of
applications.

Note 4: Officers of
the Central
Government or the

State Governments or
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Union territory
Administrations shall
be considered for
absorption.
M 2) 3) ) ) ©) )
4. Assistant *32(2026) General Level-10 Selection. Not Not applicable.
Registrar. *Subject to | Central (Rs. 56100 — applicable.
variation Service, Group | 177500).
dependent on | ‘A’, Gazetted,
workload. Non-
Ministerial.
®) ) 10) an (12) (13)
Not Two years Promotion: Group’A’  Departmental | Consultation
applicable. for (1). 2.30% by er)motlon, Court Officer in level- Prorr}oti(.)n Committee .(for w1th. Um.on
promotees | failing  which by considering promotion) Public Service

deputation (including
short term contract);

(i1) 20% by deputation
(including short-term
contract)/absorption.

8 (Rs. 47600 -
151100) in the Pay
Matrix with four years
regular service in the

grade and  have
successfully

completed four weeks
training in
administrative, legal
or judicial, court
related matters and

right to information
matters.

Note 1: Where juniors
who have completed
their qualifying or
eligibility service are
being considered for
promotion, their
seniors would also be
considered provided
they are not short of
the requisite
qualifying or
eligibility service by
more than half of such
qualifying or
eligibility service or
two years, whichever
is less and have
successfully

consisting of:-

(1) Chairman or Member
of Union Public Service
Commission -
Chairperson;

(2) Member, Goods and
Service Appellate
Tribunal (as nominated by
the President, Goods and
Service Tax Appellate
Tribunal) — Member;

(3) nominee of the
Secretary, Department of
Revenue, Ministry of
Finance (not below the
rank of Director) Member;
(4) Registrar, Goods and
Service Tax Appellate
Tribunal — Member.

Tax

Group’A’  Departmental
Confirmation Committee
(for considering

absorption/confirmation)

consisting of—

(1) A Member of the

Appellate Tribunal (to be
by the

Goods  and

nominated
President,

Commission is
necessary for
promotion.
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completed probation
period for promotion
to the next higher
grade along with their
juniors who have
already completed
such qualifying or
eligibility service.

Deputation (including
short-term
contract)/absorption:

Officers of the Central
Government or State
Governments or
Union territory
Administrations or
autonomous bodies or
statutory organisations
or public sector
undertakings or courts
or tribunals or State
Judicial Service—

(A) @) holding
analogous post on
regular basis in the
parent cadre or
department; or

(i) with two years
service rendered after
appointment to the
post on a regular basis
in level -9 (Rs. 53100
— 167800) in the Pay
Matrix or equivalent
in the parent cadre or
department; or

(iii) with four years
service rendered after
appointment on a
regular basis in level-8
(Rs. 47600 - 151100)
in the Pay Matrix or
equivalent in the
parent cadre or
department: and

(B) possessing the
following educational
qualifications and
experience, namely:--

Service Tax Appellate
Tribunal) — Chairperson;
(2) nominee of the
Secretary, Department of
Revenue, Ministry of
Finance (not below the
rank of Director or Deputy
Secretary) — Member;

(3) Registrar, Goods and
Service Tax Appellate
Tribunal - Member.

[PART II—SEC. 3(i)]
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Essential:

(i) Bachelor’s degree
from a recognised
university or institute;

(i) three years
experience in
administrative or
establishment or court
matters.

Desirable:

(1) Bachelor’s degree
in law from a
recognised university
or institute;

(i) three years
experience in
Customs, Central
Excise, Service Tax or
Value Added Tax or
State Tax or Goods
and Services Tax
Department.

Note 1: The
departmental officers
in the feeder category
who are in the direct
line of promotion
shall not be eligible
for consideration for
appointment on
deputation. Similarly,
the deputationists
shall not be eligible
for consideration for
appointment by
promotion.

Note 2: The period of
deputation (including
short-term  contract)
including the period of
deputation (including
short-term contract) in
another ex- cadre post
held immediately
preceding this
appointment in the
same or some other
organisation or
department of the
Central Government
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shall ordinarily not
exceed three years.

Note 3: The
maximum age-limit
for appointment by
deputation shall not
be exceeding fifty-six
years as on the
closing date of receipt
of applications.

Note 4: Officers of

considered for promotion, their
seniors  would also  be
considered provided they are
not short of the requisite
qualifying or eligibility service
by more than half of such
qualifying or eligibility service
or two years, whichever is less

Appellate
Tribunal) -
Chairperson;

(2) nominee of
the Secretary,
Department of
Revenue,

Central Government
or State Governments
or Union territoriy
Administrations shall
be considered for
absorption.
) ) 3) ) 5) ©) )
5 Assistant *24(2.026) General Level-6 (Rs. Selection. Not Not applicable.
*Subject to Central 35400 — applicable.
variation Service, 112400)
dependent on Group ‘B’,
workload. Non-
Gazetted,
Ministerial.
®) ©) (10) (1) (12) (13)
Not Two years | (i) 80% by | Promotion: Group’B’ Consultation
. for promotion Departmental with Union
applicable. ivisi i .
PP promotees. | failing which ;Jer.)a?:rrggllrll;;Oslzeril:;kir:ngetlez Promotion Public
deputation . " | Committee  (for | Service
| 25805100 e | s | 5
short term e u Y promotion) is not
completed two weeks training g .
. consisting of:-
contract); in the matters related to necessary.
judicial, administrative and | (1) Member of
(i) 20% by establishment or Court work. | the  Appellate
deputation o Tribunal (to be
(including Note 1: Where ]'lll‘IIOI‘S. “fho nominated by the
short term have'ct?rr'lp'leted thfnr quahfy¥ng President, Goods
contract). or eligibility service are being and Services Tax
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and have successfully
completed probation period for
promotion to the next higher
grade along with their juniors
who have already completed
such qualifying or eligibility
service.

Deputation (including short
term contract): —

Officers under Central
Government or State
Governments or Union territory
Administrations or courts or
tribunals or autonomous bodies
or statutory orgnisation or
public sector undertakings or
recognised  university  or
research institution,-

(A) () holding analogous post
on a regular basis in the parent
cadre or department; or

(i) with six years service
rendered after appointment to
the post on a regular basis in
level-5 (Rs. 29200 —92300) in
the Pay Matrix or equivalent in
the parent cadre or department;
or

(iii) with ten years service
rendered after appointment to
the post on a regular basis in
level-4 (Rs. 25500 — 81100) in
the Pay Matrix or equivalent in
the parent cadre or department;
and

(B) possessing the following
essential educational
qualification and experience,
namely—

Essential:

(i) Bachelor’s degree from a
recognised  university  or
institute;

(ii) two years experience in
establishment or administration
or accounts matters.

Desirable:

One year experience in
Customs, Central Excise,
Service Tax or Value Added

Ministry of
Finance (not
below the rank
of Director or
Deputy
Secretary) -
Member;

(3) Registrar of
Goods and
Services Tax
Appellate
Tribunal —
Member.
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Tax or State Tax or Goods and
Services Tax Department.

Note 1: The departmental
officers in the feeder category
who are in the direct line of
promotion shall not be eligible
for consideration for
appointment on deputation.
Similarly, the deputationists
shall not be eligible for
consideration for appointment
by promotion.

Note 2: The period of
deputation including the period
of deputation in another ex-
cadre post held immediately
preceding this appointment in
the same or some other
organisation or department of
the Central Government shall
ordinarily not exceed three
years.

Note 3: The maximum age-
limit for appointment by
deputation shall not be
exceeding fifty-six years as on
the last date of receipt of

applications.

ey

2)

3)

“4)

®)

(6)

)

6.
Assistant.

Legal

*129(2026)
*Subject to
variation
dependent
on
workload.

General
Central
Service,
Group
Non-
Gazetted,
Ministerial.

‘B’,

Level-6 Not
(Rs.
35400 -

112400).

applicable.

Not exceeding
thirty years of
age. (Relaxable
for Government
servants  upto
five years in
accordance
with
instructions or
orders issue by
Central
Government)

Note: The
crucial date for
determining the
age-limit shall
be as
advertised by
the Staff
Selection
Commission.

Essential:  Bachelor’s
degree in law from a
recognised

or institute.

university

Note 1: Qualifications
are relaxable at the
discretion of the Staff
Selection Commission
or competent authority,
for reasons to Dbe
recorded in writing in
the case of candidates
otherwise
qualified.

well

Note 2: The
qualifications
regarding experience is
relaxable at the
discretion of the Staff
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Selection Commission
or competent authority,
in the case of
candidates belonging to
the Schedule Castes or
the Schedule Tribes, if
at any stage of
selection, the Staff
Selection Commission
or competent authority
is of the opinion that
sufficient number of
candidates from these
communities
possessing the requisite
experience are not
likely to be available to
fill up the vacancies
reserved for them.

8) ©) (10) (an (12) (13)
Not Two years. By direct recruitment. Not applicable. G B Consultation
applicable. N Th Dre([)::llr)tmental ;)V 1:)hl.Umon
sh(;tl‘la. be erZ Note: Yacancies caused Confirmation Serize
by the incumbent being Committee  (for "
mandatory away on deputation or considering Commission
induction long illness or study confirmation) is not
training of at | leave or under other consisting of:- necessary.
least two weeks | circumstances for
duration  for | duration of one year or (1) Member of the
successful more may be filled on Appellate
completion of | deputation basis from Tribunal (to be
probation the officers of Central nominated by the
period as Government: Premderlt., Goods
prescribed by @ @ holdi and Services Tax
the Central ' oL Appellate
analogous posts on a Tribunal —
Government. regular basis in the Chairperson;
parent cadre or

department; or

(ii) with six years years
service rendered after
appointment to the post
on a regular basis in
level-5 (Rs. 29200 -
92300) in the Pay
Matrix or equivalent in
the parent cadre or
department; and

(B)  possessing  the
qualifications and

experience  prescribed

(2) nominee of the
Secretary,

Department of
Revenue, Ministry
of Finance (not
below the rank of
Deputy Secretary)
— Member;

(3) Registrar of
Goods and
Services Tax
Appellate
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for direct recruits under Tribunal —
column (7). Member.
M (2) 3) “) ) ©) @
7. Principal *11(2026) General Level -11 Selection. Not Not
Private *Subject  to Central (Rs. 67700 — applicable. applicable.
Secretary. variation Service, 208700).
dependent on Group ‘A’,
workload. Gazetted,
Ministerial.
®) ©) (10) (11 (12) (3)
Not Two By promotion, | Promotion: Consultation
applicable years. failing which Senior Private S . . Group’A’ with  Union
by deputation enior Private Secretary in | pepartmental Public
. . Pay Level-8 (Rs. 47600 — | promotion .
(including . . Service
hort-term 151100) in the Pay Matrix | committee (for Commission
shor with eight years regular considering )
contract). service in the grade and | hromotion) 1S necessary
having successfully | congisting of: for .
completed two  weeks promotion.

training in relevant field or
areas as decided from time to
time.

Note 1: Where juniors who
have completed  their
qualifying or eligibility
service are being considered
for promotion, their seniors
would also be considered
provided they are not short
of the requisite qualifying or
eligibility service by more
than half of such qualifying
or eligibility service or two
years, whichever is less and
have successfully completed
their probation period for
promotion to the next higher
grade along with juniors who
have already completed such
qualifying or eligibility
service.

Deputation (including short-
term contract):

Officer
cadre

of  Stenographer
from the Central

(1) Chairperson or
Member of Union
Public Service
Commission -
Chairperson;

(2) Member of the
Appellate Tribunal
(to be nominated
by the President,
Goods and Service
Tax Appellate
Tribunal —
Member;

(3) nominee of the
Secretary,
Department of
Revenue, Ministry
of Finance (not
below the rank of
Director/Deputy
Secretary) —
Member;

(4) Registrar of
Goods and Service
Tax Appellate
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Government or State
Governments or  Union
territory Administrations or
autonomous  bodies  or
statutory organisations or
public sector undertakings or
courts or tribunals or Higher
Judicial Service or State
Judicial service:

(A) (1) holding analogous
post on regular basis in the
parent cadre or department;
or

(i) five years service
rendered after appointment
to the post on a regular basis
in level-10 (Rs. 56100 -
177500) in the Pay Matrix or
equivalent in the parent
cadre or department; or

(iii) seven years service
rendered after appointment
to the post on a regular basis
in level-9 (Rs. 53100 -
167800) in the Pay Matrix or
equivalent in the parent
cadre or department; or

(iv) eight years service
rendered after appointment
to the post on a regular basis
in level-8 (Rs. 47600 -
151100) in the Pay Matrix or
equivalent in the parent
cadre or department; and

(B) possessing the following
educational  qualifications
and experience, namely:—

(i) Bachelor’s degree in any
stream from a recognised
university or institute; and

(i1) two years experience in
secretarial practices, office
management, public dealing
and related matters.

Note 1: The departmental
officers in the feeder
category who are in the
direct line of promotion
shall not be eligible for
consideration for

Tribunal

Member.
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appointment on deputation.
Similarly, the deputationists
shall not be eligible for
consideration for
appointment by promotion.

Note 2: The period of
deputation (including short-
term contract) including the
period of deputation
(including short-term
contract) in another ex-
cadre post held immediately
preceding this appointment
in the same or some other
organisation or department
of the Central Governments
shall ordinarily not exceed
four years.

Note 3: The maximum age-
limit for appointment by
deputation shall not
exceeding fifty-six years as
on the closing date of receipt

of applications.
) ) (3) “) 5) ©) 7
8 Senior *21(2026) General Level- 8 Selection. Not Not
Private *Subject to Central (Rs. 47600 - applicable. | applicable.
Secretary variation Service, 151100).
dependent on Group ‘B’
workload. Gazetted,
Ministerial.
(8) C)) (10) 1D (12) (13)
Not Not By promotion, | Promotion: Consultation
. applicable. failin hich Group’B’ ith Union
applicable. PP g . v Private Secretary in level- P 1 v . .
deputation. .| Departmenta Public Service
7 (Rs. 44900 - 142400) in | p : Lo
o romotion Commission is
the Pay Matrix with two Committee  (for
. not necessary.
years regular service in considering
the grade and having promotion)
successfully comp.le.ted consisting of:-
two to four weeks training
as prescribe in the instant | (1) Member of
rule by competent | the Appellate
authority; failing which | Tribunal (to be
Private Secretary in level- | nominated by the
7 (Rs. 44900 - 142400) in | President, Goods
the Pay Matrix with six | and Service Tax
years combined regular | Appellate
service of Private
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Secretary, level-7 (Rs.
44900 - 142400) in the
Pay Matrix and
Stenographer  Grade-I,
level-6 (Rs. 35400 -
112400) in the Pay Matrix
and having successfully
completed two to four
weeks training as
prescribed by competent
authority.

Note 1: Where juniors
who have completed their
qualifying or eligibility
service are being
considered for promotion,
their senior shall also be
considered provided they
are not short of the
requisite qualifying or
eligibility service by more
than  half of such
qualifying or eligibility
service or two years,
whichever is less and
have successfully
completed their probation
period for promotion to
the next higher grade
along with their juniors
who have already
completed such
qualifying or eligibility
service.

Deputation:

Officers holding the post
of Stenographer cadre
under the Central
Government or State
Government or Union
territoriy
Administrations:

(i) holding analogous post
on regular basis in the
parent cadre or
department; or

(i) two years regular
service  rendered after
appointment to the post
on a regular basis in level-
7 (Rs. 44,900 to 1,42,400)
in the Pay Matrix or

Tribunal) -

Chairperson;

(2) nominee of
the Secretary,
Department of
Revenue,
Ministry of
Finance (not
below the rank of
Director or
Deputy
Secretary) -
Member; and

(3) Registrar of
Goods and
Service Tax
Appellate
Tribunal —
Member.
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equivalent in the parent
cadre or department.

Note 1: The departmental
officers in the feeder
category who are in the
direct line of promotion
shall not be eligible for
consideration for
appointment on
deputation. Similarly, the
deputationists shall not be
eligible for consideration
for  appointment by
promotion.

Note 2: The period of
deputation including the
period of deputation in
another ex- cadre post

held immediately
preceding this
appointment in the same
or some other
organisation or
department of the Central
Government shall

ordinarily not exceed
three years.

Note 3.- The maximum
age-limit for appointment
by deputation shall not be
exceeding fifty-six years
as on the closing date of
receipt of applications.

0] 2 3) ) ©) ©) O
9. Private *24(2026) General Level- 7 (Rs. Selection. Not Not
Secretary. *Subject  to Central 44900 — Rs. applicable. applicable.
variation Service, 142400).
dependent on Group ‘B’
workload. Non-
Gazetted,
Ministerial.
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®) ©) (10) (1) (12) (a3)
Not Not By promotion, | Promotion: Group ‘B’ | Consultation
. licable. faili hich Departmental ith Uni
applicable. applicable al 1ng. Wi Stenographer Grade-I in | p P . e . n1.0n
deputation. level-6  (Rs. 35400 romotion Public Service
evel- _( S | Committee (for | Commission is
1 1.2400') in the Pay Matrix | . g0 .0 g ot necessary.
with five years regular promotion)

service in the grade and
having successfully
completed two weeks
training in secretarial
practices, office
management,  effective
communication skill,
public dealing, dictations
of judgements or orders
and other administrative
and  judicial matters
related to Tribunal.

Note 1: Where juniors
who have completed their
qualifying or eligibility
service are being
considered for promotion,
their senior shall also be
considered provided they
are not short of the
requisite qualifying or
eligibility service by more
than half of such
qualifying or eligibility
service or two years,
whichever is less and
have successfully
completed probation
period for promotion to
the next higher grade
along with their juniors
who have already
completed such
qualifying or eligibility
service.

Deputation:

Officers holding the post

in Stenographer cadre
under Central
Government or State

Governments or Union
territory Administrations:

(a) (1) holding analogous
post on regular basis in
the parent cadre or
department; or

consisting of:—

(I) Member of
the Appellate
Tribunal (to be
nominated by the
President, Goods
and Scervice Tax
Appellate
Tribunal) -
Chairperson;

(2) nominee of
the Secretary,
Department of
Revenue,
Ministry of
Finance (not
below the rank
of Director or
Deputy
Secretary) -
Member; and

(3) Registrar of
Goods and
Service Tax
Appellate
Tribunal -
Member.
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(i) five years service
rendered after
appointment to the post
on aregular basis in level-
6 (Rs. 35400 — 112400) in
the Pay Matrix or
equivalent in the parent
cadre or department.

Note 1: The departmental
officers in the feeder
category who are in the
direct line of promotion
shall not be eligible for
consideration for
appointment on
deputation. Similarly, the
deputationists shall not
be eligible for
consideration for
appointment by
promotion.

Note 2: The period of
deputation including the
period of deputation in
another ex-cadre post
held immediately
preceding this
appointment in the same
or some other
organisation or
department of the Central
Government shall
ordinarily not exceed
three years.

Note 3: The maximum
age-limit for appointment
by deputation shall not be
exceeding fifty-six years
as on the last date of
receipt of applications.
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(1) (2) 3) ) ©) (©) )
10. *72(2026) General Level- 6 (Rs. Selection. Not Not
Stenographer *Subject to Central 35400 - applicable. | applicable.
Grade L. variation Service, 112400).
dependent Group ‘B’
on Non-
workload. Gazetted,
Ministerial.
®) ©)) (10) 1D (12) (13)
Not Two By promotion | Promotion: Consultation
. years. failing  which ) with ~ Union
applicable. deputation Stenographer Grade-II in level- Public Service
’ 4 (Rs. 25500 - 81100) in the Commission is
Pay Matrix with ten years | Group ‘B’
regular service and having | Departmental not necessary.
successfully completed two | Promotion
weeks training in secretarial | Committee (for
practices, office management, | considering
effective communication skill, | promotion)

public dealing, dictations of
judgements or orders and other
administrative and  judicial
matters related to the Tribunal.

Note 1: Where juniors who
have completed their qualifying
or eligibility service are being
considered for promotion, their
senior shall also be considered
provided they are not short of
the requisite qualifying or
eligibility service by more than
half of such qualifying or
eligibility service or two years,
whichever is less and have
successfully completed thier
probation period for promotion
to the next higher grade along
with their juniors who have

already completed such
qualifying or eligibility service.
Deputation :

Officers holding the post in
Stenographer  cadre  under
Central Government or State
Governments or Union

terrritories Administrations:

consisting of :--

(1) Member of the
Appellate Tribunal
(to be nominated
by the President,
Goods and Service
Tax Appellate
Tribunal) -
Chairperson;

(2) nominee of the
Secretary,
Department of
Revenue, Ministry
of Finance (not
below the rank of
Director or Deputy
Secretary) -
Member; and

(3) Registrar of
Goods and Service
Tax Appellate
Tribunal —
Member.
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(i) holding analogous post on
regular basis in the parent cadre
or department; or

(i) ten years service rendered
after appointment to the post on
a regular basis in level-4 (Rs.
25500 — Rs. 81100) in the Pay
Matrix or equivalent in the
parent cadre or department.

Note 1: The departmental
officers in the feeder category
who are in the direct line of
promotion shall not be eligible
for consideration for
appointment on deputation.
Similarly, the deputationists
shall not be eligible for
consideration for appointment
by promotion.

Note 2: The period of
deputation including the period
of deputation in another ex-
cadre post held immediately
preceding this appointment in
the same or some other
organisation or department of
the Central Government shall
ordinarily not exceed three
years.

Note 3: The maximum age-
limit for appointment by
deputation  shall not be
exceeding fifty-six as on the last
date of receipt of applications.

(1 (2) A3) 4) 5) (6) (N
1. Senior | 24(2026) General Level- 10 Not Not Not
Accounts *Subject to Central (Rs. 56100 — | applicable. applicable. applicable.
Officer variation Service, 177500).
dependent on Group  ‘A’,
workload. Gazetted,
Non-
Ministerial.
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(®) ©) (10) (11) (12) (13)
Not Not By deputation. | Deputation: Not applicable Consultation
: licable. ith Uni
applicable. Apprieabe (A) Officers under the Central Wi fion

Government or State
Government or Union territory
Administrations or Tribunals:

(i) holding analogous post on
regular basis in the parent
cadre or department; or

(ii) two years regular service in
pay level-9 (Rs. 53100 -
167800) in the Pay Matrix or
equivalent; or

(iii) four years regular service
in pay level-8 of the Pay
Matrix (Rs. 47600 — Rs.
151100) or equivalent in the
Pay Matrix;

and

(B) possessing the following
educational qualifications and
experience:

Essential:

(i) Bachelor’s degree from a
recognised  university  or
institution;

(ii) three years experience in
cash or account or Budget
work in a Government office
or public sector undertaking or
autonomous body or statutory
body.

Desirable:

Two years experience in audit
or accounts/ Management of
Finance and Budgeting.

Note 1: The period of
deputation  including the
period of deputation in another
ex-cadre post held
immediately preceding this
appointment shall ordinarily
not exceed three years.

Note 2: The maximum age-
limit for appointment by
deputation shall not be

Public Service
Commission is
not necessary.
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exceeding fifty-six years as on
the closing date of receipt of

applications.
M 2) 3) “ 5) ©) )
12. Accountant *#24(2026) General Level- 6 (Rs. Not Not Not
*Subject Central 35,400 - applicable. applicable. | applicable.
to Service, 1,12,400).
variation Group ‘B’,
dependent Non-
on Gazetted,
workload. Ministerial.
®) ©) (10) (11 (12) (13)
Not Not By deputation. | Deputation: Not applicable Consultation
. applicable. i with Union
applicable. (A) Officers under the

Public Service
Central Government or

State Government, Union
territory Administrations or
Tribunals:—

Commission is
not necessary.

(i) holding analogous post
on regular basis in the parent
cadre or department; or

(ii) six years service in the
grade rendered after
appointment thereto on a
regular basis in posts in the
level-5 (Rs. 29200 -92300)
or equivalent in the Pay
Matrix; or

(iii) ten years service in the
grade rendered after
appointment thereto on a
regular basis in posts in the
level-4 (Rs. 25500 — 81100)
in the Pay Matrix or
equivalent; and

(B) possessing the following
educational qualifications
and experience:

Essential:

(1) Bachelors degree from a
recognised university or
institution;

(i) Two years experience in
cash or account or Budget
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work in Government office
or public sector undertaking
or autonomous body or
statutory body.

Desirable:

One year experience in audit
or accounts or Management
of Finance and Budgeting.

Note 1: The period of
deputation including the
period of deputation in
another ex-cadre post held
immediately preceding this
appointment shall ordinarily
not be exceeding three
years.

Note 2: The maximum age-
limit for appointment by
deputation shall not be
exceeding fifty-six years as
on the closing date of receipt
of applications.
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